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3MCM/ORDER

Manoj Kumar Aggarwal (Accountant Member):-

1. The registry has noted a considerable delay of 276 days in
filing of the captioned appeals. The condonation of the same has
been sought by the assessee vide separate condonation petitions
dated 26/08/2019 along with affidavit. The delay has been attributed




to lapse on the part of tax consultant and also in view of the fact
that the assessee’s family members were facing adverse medical
conditions. In support, the copies of medical reports etc. have also
been placed on record. The Ld. DR pleaded for dismissal of the
appeals by drawing attention to the fact that the assessment has
been framed on best judgment basis u/s 144 and the assessee
failed to appear before learned first appellate authority also.
2. Upon careful consideration of material on record, we concur
with Ld. DR’s submissions that the assessee remained negligent
throughout the assessment proceedings as well as appellate
proceedings. However, keeping in view the principle of natural
justice, we are inclined to grant another opportunity to the assessee
to substantiate his case before lower authorities. Therefore, on the
facts of the case, we condone the delay and restore the matter for
both the years to the file of Ld. AO for re-adjudication with a
direction to the assessee to attend the assessment proceedings
diligently failing which Ld. AO shall be at liberty to proceed with the
matter on the basis of material on record.
3. Both the appeals stands allowed for statistical purposes.
Order pronounced on 5" April, 2021.
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